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the natural calamity, 1n accordance
with a system evolved for this purpose
The Government of India have already
advanced a sum of Rs 50 lakhs to the
State Government and further amounts
will be released as and when found
recessary

STATEMENT

On the 9th October, 1967, a voilent
cyclone passed over the eastern coast
of Cuttack district, the northern tip of
Pur1 district and the southern tip of
Balasore district, the area affectea
constituting a belt approximately 70
miles long and 20 miles wide, 1n the
shape of ap arc convex to the land
side

2 At the request of the State Gov-
ernment, a Team of officers from the
Gevernment of India wvisited Orissa
from the 17th to 19th October, 1367 to
study the situation caused by the cy-
clone and to estimate the lkely re-
¢ nrement of funds for rehief expendi-
ture and repairs to public property

3 The bulk of the aftected area lies
in Cuttack district About 6 lakhs ot
persons availed themselves of the
emergent relief provided to all persons
who had been rendered homeless De-
fimte information was available at the
time of the Team’s visit of 315 deaths
due to the cyclone The loss of cattle
reported was about 9500 Over one
lakh of dwelling houses were reported
to have been etther damaged or dest-
royed Considerable damage was also
caused to Government buildings go
downs, educational instifutions, banana
and coconut plantations bamboo
clumps etc Most of the boats and
fishing gear of the fishermen of the
area and a number of Governmeut
bnats and barges were reported to have
been lost or damaged Sources of
drinking water 1n several places were
polluted by saline water, carcasses
<and, etec Standing crops 1n about
40 000 acres were reported to have
been affected Considerable damage
was also caused by falling trees fo
roads and irrigation works Electr1»
and telephone poles and wires were
extensively damaged
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4 The State Government undertock
relief operations like free supply of
{vod, sanctioning of grants and loans
tor house-building and repairs, supply

of seeds, loans to agriculturists and
ushermen, ete
5 After detailled discussions with

the representatives of the State Gor-
e nment, the Team tentatively estimat-
ed the requirement of funds for relief
measures 1ncluding loans to agricul-
turists ete, at Rs 125 lakhs Similar-
'y, the Team placed the requiremen's
on account of repairs to Government
buildings, roads irrigation works, ete.
at Rs 50 lakhs

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED DECISION OF THE GOVERNMENY
TO DEFER TIE FOURTH FIVE YEAR PLAN
BY THREE YEARS

SHRI BANKA BEHARY DAS
(Crissa) Sir I beg to call the attes-
t.on of the Prime Minister to the re-
po-ted decision of the Government to

defer the Fourth Five-Year Plan by
three years, 1e up to 1969
THE PRIME MINISTER MINISTER

I ATOMIC ENERGY MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATT
INDIRA GANDHI) Mr Chairman.
Sir Hon Members will recall that the
memorandum on the Fourth Five Year
Plan was published in QOctober, 1964,
and presented to the National Develop-
ment Council The Council then pro-
ceeded to set up five Committees to
consider various aspects of the
Plin including  resources These
Commuittees met between January and
Tuly 1965 Their efforts culminated
in a document, prepared by the Plan-~
mnrg Commission entitled “Fourth
Iwve Year Plan—Resources, Outlays
and Programmes” This document was
submitted to the National Develop-
ment Council 1n  September 1965
Hoa’ble Members will recall that this
was the month of the Pakistani ag-
gression The National Developmert
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[Shrimati Indira Gandhi]

Council authorised the Prime Minister
to make such changes in the proposals
contained in the document as were
considered necessary in the light of
the situation which existed at that
time. The Planning Commission were
able to complete the Draft Outline of
the Fourth Plan in September 1966 fr
the consideration of Parliament. An
Annual Plan for 1966-67 was also, pre-
pared a few months earlier, keeping
broadly within the framework of the
Draft Outline.

It is no secret that the conflict of
1965 had many adverse economic cou-
sequences for the country. Followirg
hostilities, foreign credits were sus-
pended which meant curtailment ani
stringent control of imports essential
for the continued growth of the econo-
my.

There was further strain in the eco-
nomy because of the altogether unex-
pected setback to our agricultural pro-
duction even during 1966-67 after the
failiire of the previous year. The two
droights necessitated larger impor's
of fondgrains and raw materials, and
greatly affected our capacity to export
Compared to the previous year, there
was a further lowering in our foreiga
receirts in 1966-67. The setback 1u
agricultural production also caused a
retardation 1 the important sector ~f
industries based on agricultural raw-
material and those depending on con-
sumption demand of agriculturist.
The sharp rise in the prices of food-
grain: which was inevitable in the
situation of very large short fall of
procuction, tended to reduce savings.
and affected our capacity to make lar-
ger investments. This in turn affected
certain other branches of industry
such as the engineering industry. Al
this resulted in considerable erosion of
resources for development. On the
expenditure side, the defence burden,
subsilies on fcod and increasing dear-
ress pllowance consequent on rise in
prices also depleted our resources fur-
ther.

Mr. Chairman, Sir, these were the
circumstances which delayed the com-
pletion of the Fourth Five-Year Plan
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and it was decided that the Annual
Plan for 1967-68 should also be for-
mulated in advance of the Fourth
Plan in order to avoid a pause in the
developmental process. The Annual
Plan for 1967-68 was completed in
June 1967 and submitted to Parlia-
ment.

At the time of the re-constitution of
the Planning Commission in Septem-~
ber, 1967, it was obvious that many of
the assumptions and calculations in-
corporated in the Draft Outline were
no longer valid and that, to a large
extent, fresh exercises would have to
be made before the Fourth Five Year
Plan could be completed. Meanwhile,
the work of the preparation of the An-
nual Plan for 1968-69 had to be taken
up immediately. In order that propo-
sals of the Annual Plan for 1968-69
should be effectively incorporated in
the budgets for 1968-69, it was neces-
sary for the Annual Plan to be ready
by January 1968 to ensure that deve-
lopment, outlays during the year 1968-
69 were properly balanced and coordi-
nated. The reconstituted Commission,
therefore, decided to concentrate on
the formulation of the Annual Plan
in September, 1967 and is presently
engaged in this work. It is proposed
to undertake the work of the Fourth
Five-Year Plan in January, 1968 after
the completion of the Annual Plan for
1968-69.

Thus, the Annual Plans for 1966-67
and 1967-68 have already been brought
out and the latter is being implement-
ed. Although expectations of a good
harvest have given hope of improve-
ment in the economy, there are still
elements of uncertainty and danger of
inflationary pressures continuing un-
checked. A number of corrective steps
are required during 1968-69 to tighten
economic discipline and to create con-
ditions in which steady planned growth
can take place in conditions of re-
lative financial stability. The output
levels in 1968-69 would be close to the
target of the Third Plan and would be
a reasonable base for setting out the
tasks of the Fourth Plan. It is for
these reasons that the years 1966-67,
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1967-68 and 1968-69 are proposed to
be excluded from the Fourth Plan.

Such a Five Year Plan, to be opera-
tionally useful for providing guidance
on the programmes and policies for
the future should cover the period
1969-7¢ to 1973-74. The National
Development Council at its meeting
on 1st and 2nd December, 1967, has
endorsed this.

Mr. Chairman, Sir, may I state very
clearly that the Government has not
given up planning, as the movers of
the Calling Attention Notice have sug-
gested. Far from it. The process of
planning is being continued and vigo-
rously pursued although the means
and methods may have to be changed
to take into account our changing eco-
nomic situation. Indeed, even if the
Fourth Five-Year Plan had been fina-
lised before the end of 1966, the size
and composition of outlays would have
to take into account the exceptional
features of the prevailing economic
situation and there is no reason 1o
believe that the outlays would have
been any different.

I should like to emphasize that the
Five Year Plans have assumed even
greater urgency and importance for
us. The effort is essential and must
be made continuously and seriously.
It is in that spirit that the Planning
Commission is proceeding towards the
formulation of the Fourth-Five Year
Plan. With the gains of the current
year’s good harvest and - -+h the eco-
nomy stabilised, we should have laid
the foundations for resuming the pro-
cess of rapid development in the pro-
posed next Five-Year Plan period.

SHRI BHUPESH GUPTA: (West
Bengal) : Sir, before clarifications are
sought I would like to make a sub-
mission. A long statement on a very
important subject, giving statistics,
etc. and an analysis, has been made. I
think it is fair to the House that we
have time for a proper discussion.
Every time, on the occasion of the
Five-Year Plan, we had been given a
chance of discussing it. Now of course
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that is gone. At least let us get the
chance of discussing for one or two
days the statement that has been
made so that, over such a serious fai-
lure on the part of the Government,
Parliament can duly eXpress its opi-
nion. Therefore, Sir, I have already
tabled a Motion—listening to the state-
ment—for a comprehensive discussion
on the subject. I hope hon. Members
will agree that, after we ask for clari-
fications you, Sir, fix up som suitable
day for a discussion on the subject.

SHRI BANKA BEHARY DAS: Sir, I
am glving a suggestion. I am of the
same opinion and I have already tabl-
ed a Motion, long before, but I want
to know from the Prime Minister only
one thing, and if you permit, Sir, then
I will ask questions. When Parliament
has accepted this planned growth In
this country, the Prime Minister owed
a responsibility also to tell us before
the Cabinet decided upon this defer-
ment of the Plan. So they have treat-
ed us in g cavalier manner and decid-
ed to defer the Plan without taking
into confidence Parliament itself. So
it is but proper now that they declare
that they will first discuss in Parlia-
ment this statement and after that
only the Prime Minister or the Cabinet
will decide whether the Plan will be
deferred or not. It is virtually a Plan
holiday that they have declared al-
ready.

SHRI BHUPESH GUPTA: On a
point of order, Sir. I am very glad
my friend has spoken. My point of
order is this. In this House and the
other House—this House is a continu-
ous House and the other House comes
and goes—we have adopted Resolu-
tions with regard to the planning. Re-
solutions have been passed; I have
been right from the beginning here;
Resolutions have been passed; commit-
ments have been made the planning
would go on the basis of five-year pe-
riods, one five-year period after ano-
ther. Now it is quite clear that scuttl-
ing has taken place behind the back of
Parliament, without even reference to
it. We are being given a fait accompli,
which is of course a notorious public
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Therefore, Sir, I think the Gov-
ernment has clearly committed a
solemn breach of privilege of this
House, and I am not talking about the
other House although I made passing
reference to that House too I put 1t
here because this House 1s a peima-
nent House The other House may not
take 1t up, but we, from the beginning,
had been told and given assurances,
pledges had been made and Resolu-
tions had been passed with regard to
the planning But today we find that
another set of ideas, another approach
scutthing the Plan wiecking it well
has been brought here Therefore Sir,
I think this matter also you should
consider You would kindly direct the
Secretariat

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra) I want to
make a submission There are already
nineteen names in the list

SHRI BHUPESH GUPTA
will be two hundred names
very sorry that 1t 1s
names and 1s not
nineteen names

fact

There
I am
only mnineteen
one hundred and
I add my name to 1t

SHRIMATI TARA RAMCHANDRA
SATHE There are already nineteen
names 1n the list and if each 1s given
say, five minutes, to speak and then
the reply 1s given, this alone will do,
it will have been a sufficient discus-
ston  There need not be discussion
again on another day

SHRI BHUPESH GUPTA Why
nineteen alone®? Others wil] come m
to speak Therefore Sir, this 1s a very
mportant point Now, Sir, you direct
the Secretariat to find out from the
proceedings as to what commitment
Government had made on former oc-
casions and whether what has happen-
ed now 1s a breach of privilege or not

SHRI S N MISHRA (Bihar) May
I make a submission 1mn this connec-
tion Sir” Now I completcly agree witn
Mr Bhupesh Gupta that there should
be a full-ledged discussion on this
subject 1n this House Unless this
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House gives its imprimatur, or appro
val to the Plan 1t does not become a
national Plan I had 1n fact suggested
to the Prime Minister some time back
that there should be a discussion of
this kind held 1n this House, and she
had readily agreed to i1t But what I
want to suggest 1s that this device of

the Calling-Attention notice shou'd
not be lost at the present
moment

SHRI BHUPESH GUPTA Certain-
ly I agree

SHRI S N MISHRA and we
should seek some 1nformation so that
we can more fruitfully participate 1n
the discassion to follow

SHRI BHUPESH GUPTA I am a
whole ler in that

MR CHAIRMAN I take it that the
hon the Prime Minister has no objec-

tion As to on what date and
at what time we should discuss
it I shall keep myself 1n touch

with Mr Hathi and then do it We
shall now go to the

SHRI S N MISHRA We have to
go ahead with the Calling-Attention
notice, Sir

HON MEMBERS No no

SHRI S N MISHRA Mr Bhupesh
Gupta, you have been responsible for
tms you have k'lie? ths Calling
Attention notice by your suggestions

SHRI BHUPESH GUPTA We are
going ahead with 1t It 1s not fair, 1t
1s not right we should go ahead with
the Calling-Attention notice, Calling-
Attention stands The proposed dis-
cussion has nothing to do with this
Calling-Attention On the contrary,
replies to this Calling-attention notice
are very essential for consideration by
the House as to how we should dis-
cuss this matter Sir, replies to this
Calling-Attention notice are very very
essential 1n this particular case, be-
cause we do not have any papers to
g0 by
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DR ANUP SINGH (Funjab) Mr.
Chairman, Sir, I have to make a sub-
mission. In case you agree that we
are going to have a full-fledged dis-
cussion on this, I do not think we
should waste our time in asking ques-
tions and seeking clarifications.

HON MEMBERS Yes, yes, -

SHRI BHUPESH GUPTA This 1s
very wrong, this 1s very wrong, Sir

SHRI NIREN GHOSH (West Ben-
gal) If on thig Calling-Attention
notice clarifications are allowed, cer-
tain answers would come up and they
would be very valuable for us in tak-
g an effective part in the discussion
that 1s to follow. Unless this 1s al-
lowed we will be deprived of getting
these mmformations beforehand

SHRI MULKA GOVINDA REDDY
(Mysore): Mr Chairman Sir, some
mportant guestions may be allowed 1o
beput on this Calling-Attention notice,
and when we take up the discussion
on this Statement, the discussion
should take place on a motion to be
moved by Mr Banka Behary Das, be-
cause he heads this list here

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKH-
LAL HATHI). Sir, my submission 1s
this. There was the Calling-Attention
notice and in reply to that the Prime
Minister has already made a state-
ment. Now certain points for clarifi-
cation may arise and they could be
replied to provided we are not going
to discuss this again Now all the
points that they want to raise can he
ralced 1n the debate and the clarifica-
tions can be made, and this would
mean that we shall save the time cf
the House now.

SHRI BHUPESH GUPTA : Sir, from
my experience—I am an old Member
of this House since 1952—we have
been associated with the planning
Every time the Prime Minister formed
a committee with regard to the Five-
Year Plan of the time, before its for-
mulation. I had been a member nf
that Always papers had been given to
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us, volumes of papers had been given
to us so that we could come and dis-
cuss even the question of the formula-
tion on the basis of a draft plan or on
the basis of these and other papers
that had been given to us. Today we
have got only a small statement here
Much more we need even to discuss
this subject on the basis on which 1t
has been suggested 1n the House
Therefore, Sir, that happened I should
tell you, that procedure was followed
at the time of the First Five-Year
Plan, the Second Five-Year Plan and

the Third Five-Year Plan. Not only
that; parliamentary committees were
appointed committees of the fwo

Houses, to plead and discuss the mat-
ter threadbare Today we have noth-
mng of the kind Therefore, answers
to quetions put on the basis of the
Calling-Attention notice and the state-
ment made in reply thereto, would
be doing us only a small mercy. We
want this thing The Calling-Atten-
tion should be pursued and I say that
1t should be pursued till all of us are
satisfied by asking clarifications
where we need them in order to enable
us to apply our minds on the subject
and come prepared with information
or to give our thoughts and 1deas over
this serious matter.

SHRI NIREN GHOSH (West Bengal):
One from each group

MR CHAIRMAN I can allow
fifteen minutes’ time for clarification
It 1s not for making speeches or long
statements.

SHRI BHUPESH GUPTA - But so
many names are here.

MR CHAIRMAN So many names
need not be; I mean, I shall call them;
I need not call every one who 1is here.

SHRI NIREN GHOSH: Each group
should be called.

SHRI LOKANATH MISRA (Oris<a) :
My point is this. If you are going to
discuss the Plan for one or two days
on a later occasion, and 1f you allow
now time to each one to put questions,
it would now itself take ahout ore
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hour’s time. And then again we shall
discuss it for two hours later, which
would mean nothing but a repetition
of today’s thing being taken up on
another day, In view of that ...

SHRI BHUPESH GUPTA : As far as
the Swatanira Party is concerned, I
can understand their stand.

SHRI LOKANATH MISRA : It is not
a question of the Swatantra Party; it
is a question of the Five-Year Plan.

SHRI BHUPESH GUPTA: I can
understand you and your Swatantra
Party. You have killed the Plan. They
both should join now. Only the table
divides them.

MR. CHAIRMAN : Please sit down,
Mr. Bhupesh Gupta.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI R. DESAI) : What the hon.
Member referred to about the first
three Plans was about the actual con-
tents of the Plans. That we certainly
discussed and information was asked
for. It is a different matter. Here
this is a different matter on which
clarification is being sought. If there
is going to be a two-hour discussion,
then 1t is better for this purpose. (In-
terruptions). It may be one day, what-
ever the Chairman decides; it is not
for me to say whether it is two hours
or one day or two days or ten days.
but I would certainly say that it
should be only two hours.

SHRI BHUPESH GUPTA: I would
certainly say “two years”.

(Interruptions)

SHRI MORARJI R. DESAI: May be
Mr. Bhupesh Gupta’s intelligence is

limitless. I am not concerned with
that. He has an unlimited vision
before him, but I have a limited

vision. I do not have a limitless vision.
So he can speak of two years
or twenty years or two hundred years.
His imagination is running riot. But it
ig for the Chairman to say how much
time should be allowed.
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SHRI BHUPESH GUPTA: But you
yourself said two hours.

SHRI MORARJI R. DESAI: Yes. I
said two hours and I still say 1t.

SHRI BHUPESH GUPTA: Why do
you say it? It is for the Chairman to
say.

(Interruptions)
MR. CHAIRMAN : Please sit down.

SHRI NIREN GHOSH : Nobody was
with him. He was a completely desert-
ed man.

MR. CHAIRMAN : The Finance Mini-
ster has stated his view of the matter
and you have said that it would require
more than two hours. It is now a mat-
ter for me to decide. It may be left to
me to decide.

SHRI S. N. MISHRA : Sir, a discus-
sion of two hours will not be sufficient.
I am quite clear in my mind that a sub-
ject of this nature cannot be discussed
in two hours. We will be completely
at sea if . ..

SHRI BHUPESH GUPTA : Sir, I rise
on a serious point . . .

MR. CHAIRMAN : There Is no ques-
tion of any misunderstanding on this
matter. You felt that it requires more
time and you have a right to say it and
the Finance Minister has stated his
point of view and he has a right to state
his point of view also, just as you have
the right to state your point of view.
Now you leave it to me to consider and
decide.

SHRI BHUPESH GUPTA : Yes, we
leave 1t to you, Sir. But you should not
uvverlook this posture, this mentality of
the Finance Minister, He wants this
matter to be disposed of in just two
hours. That is his mentality. That men-
tality we deeply deplore.

SHRI MORARJI R. DESAI: I may
say there is no need for any discussion,
but that need not be accepted. Let not
my hon. friend get excited. Neither is
there any need for my hon. f{friend
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here to get excited. It is for the Chair-
man to decide what the discussion
should be and for how long it should
be. It is perfectly relevant for me
to suggest that it may be two hours
and my hon. friend is entitled to make
his suggestion. But I do not know
whether he is entitled to raise objec-
tion to my suggestion and to shout or
do anything of that kind.

SHRI BHUPESH GUPTA : Sir, can
he say that I shouted? The hon. Mini-
ster is persisting in his irresponsibility
in this matter. He should have actual-
ly invited a discussion on this subject.
He should have said, let us have a
reasonable discussion. Instead of
that . . .

MR. CHAIRMAN: I do not wish to
proceed with this question whether it
should be two hours or two days. The
subject is to be discussed. Now we
proceed to the next ...

SHRI BHUPESH GUPTA: Sir,
you yourself said it will be for fifteen
minutes now. So let us start.

AN HON. MEMBER: That is gone.
(Interruptions)
To-

ANOTHER HON. MEMBER :
MOrrow.

SHRI BANKA BEHARY DAS: Sir,
without going into the details of the
statement of the Prime Minister, I
would like to know from her whether
the Cabinet fook the decision of defer-
ring the Plan without consulting Par-
liament before hand. And secondly,
may I know whether this deferment
does not mean virtually surrendering
to the political . ..

(Interruptions)

MR. CHAIRMAN: Mr. Das, please
sit down. I have considered the maffer
carefully. First I thought ¢that I
might give fifteen minutes, for a lit-
tle clarification here and there. But
now my feeling is that it is not pos-
sible to do so. I will certainly give
enough time for discussion of the
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whole matter after giving proper
notice  Therefore I would not like to
prodeed further with this discussion
now.

SHRI BHUPESH ‘GUPTA: Sir, I
beg of you to kindly reconsider. You
are absolutely right and more rea-
sonably right towards the Congress
Party. Now, you see this has been
included in the list of business for
the day. We may scuttle the next
Five Year Plan, but normally we do
not kill the business of the House.
Therefore, this agenda has to be gone
through in a reasonable manner. 1
swould say discussions arise in
various ways. The arise from the
debate, sometimes even from supple-
mentary questions, sometimes from a
question. Here this thing is arising
from the agenda because the Prime
Minister made a statement over this
matter. So let the discussion be treat-
ed separately. Here extempore we
have just heard it. We have not the
genius of Shri Morarji Desai. We take
some time to understand things. So
we may now ask a few questions and
we may be allowed some time to ask a
few questions in order to help us to
understand it. That way we may be
ready tomorrow and after reading this
long statement we will be prepared.

Therefore, this decsion about fifteen
minutes, though we are not happy
about it, we submit to it. We submit

to you, Sir, but Shri Morarji Desai

does not submit to you.

SHRI M. M. DHARIA (Maharash-
tra) : Sir, you had given your ruling
after considerable deliberation, that
it will be for fifteen minutes. After-
words, having regard to the discussions
that took place, you came to the con-
clusion that the discussion should be
allowed for a longer time and . ..

SHRI BHUPESH GUPTA : But what
is the .

SHRI M. M. DHARIA : Let me finish,
It is not the privilege or monopoly
of Mr. Bhupesh Gupta to be always
speaking.
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SHRI BHUPESH GUPTA: No, no. | &, & 39 §°¥ Y&A A0 @g&qm &
You are a “young Turk”. Tg T o1 B @Wﬁﬁafﬁ
SHRI M. M. DHARIA: I am not an | &1 & 7Y (aQT a4 &, aA” T°F

old Turk. I may be a young Turk. T 3 qUET A T %, gfataty
Mr. Chairman, Sir., you have now '

given this ruling. Sir, since yester- W’Tﬁl T T W g oW

day I have been complaining and ask- 9 FT T R qIAAAT FT a\—;-r&ra'
ing whether it is the privilege or au- s
thority of some individuals to take up e frar T &t et gEAr ufie-

the whole time of the House and to qEIE TH HCRIC F HEHA A F0a0

have their own privileges in this AR UTGRETH
House. Sir, this should not be allowed e A T T A

here. T A, e S # g )

T AUEft T AET 9, WIT
Sir, you gave the ruling yesterday TT\TE RPN H’T‘ﬁ TR, -~
that Shri Ganga Sharan Sinha would Eifi) AT 4, 9T "Y B AT AT ﬁ'@ 4

make his statement and then after- iKY %:ﬁ AgT Y T 9 | TH feafg

wards the Minister of Information and . fafafs
Broadcasting will have his say. May d SANCE] * S SSURLRELE

1 know from the Chair whether Shri | AW 9 &% % wfafaia &1 T8 a=man

Ganga Sharan Sinha who has been . - FTT 3 f;h-
waiting since yesterday will be allow- HELE AT < 11?—1’ q'gg

ed to have his say? T’g’qlﬁ qsqqAT  FT IAEA ?{'ﬁﬁ
fear At

SHRI BHUPESH GUPTA: Sir, al-
ready we have submitted to your rul-

ing. I hope you will take our feelings EE Sege "eled, ¥ 61
intg account and extend the time for T

discussion. The Prime Minister may mm? ® il wg\sna?n d
not be in favour of it. g f5 dar #w-ar faeg s e s

MR. CHAIRMAN : I agree. You sit B A1 T SHEEIT g e ﬁf
down. No more discussion on this. g WEA EANEEC I COE: A I

| 97 T g,
SHRI V. M. CHORDIA (Madhya & fft #1 i aet H'é\f g
Pradesh): Sir. I seek your permission za fry s #1  Afafafaa w5 gu

to raise a matter. Sl é{, gq AT 9 FIE QIR AR
MR. CHAIRMAN : Yes, yes. That | 8. @d g | feafq & a1 fadig
is a different matter FHT9OT 97 I G761 &7 gurdr SUe #r

- i ¥ gura ufAfafam w9 &
fag frdY 1 7d g 7

RE. MEETING OF THE PRIME

MINISTER WITH REPRESENTA- =, : 5
F Y2T)
TIVES OF THE OPPOSITION PAR- A fadaa acﬁ(qw ) T

TIES IN REGARD TO THE OFFICIAL | (@%@ #®w f& greft #@s § =
LANGUAGES (AMENDMENT) BILL, AR grafadi &7 g H o FEaq a3
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